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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.1502/94 date of decision : 19=12-94

Between

1. Rajan Satyam
2. Ruthala Raja Babu

and

1. The Sub Divl. Qfficer
Telecom

Ra jahmundry

2, The Divisianal Engr.

Telecom ’

Rajahmundry

3, The Telecom District Manager
Rajahmundry

Counsel for the applicants

Counsel for the respondents

CORAM

.

L1

Applicants

Respondenté
K.l.. Narasimham
Advocatﬁ

N.R., Devaraj, SC for
Central Govt,

HON, MR, JUSTICE V. NEELADRI RAD, VICE CHRiRNﬁN

HON, MR, R. RANGARAJAN, MEMBER(ADMN.)
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I as »er Hon'ble Sri R.Rangarajan, Member (Administrative) X

Heard Sri K.L.Narasimham, learned counsel for the

applicants and Sri N.R.Devaraj, learned Standing Counse

the respondents,

1 for

2. Applicaﬁt No.l herein was engaged as Casual Mazdoor

under the control of respondents for the following periods:

(a) 1.6.1984 to 20.6.1984

(b) 7.7.1986 to 30.7.1986

(¢} 1.8,1986 to 30.8.1986

(3) 12,9.1987 to 30.9.1987

(e) 8.9.1991 to 30,9.1991

(£) 10.10.91 to 31.10.1991

(g) 9.11,1991 to 30.11.91

(h) 1.12.1991 to 20,12.1991, and
(1) 1.12.1992 to 20.12.1992
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under the control of Respondents as under:-

(2) 1.9.1984 to 30,9,1984
() 1.11.1984 to 30.17.1984
(d) 1.12.1984 to 30.12.1984
(e} 1.1.1985 *o 26.1.,1985
(f) 1.2.1985 to 28.2.1985
(g) 1.3.1985 to 25.3.1985
(h) 7.7.1986 to 30.7.1986
(i) 1.8.1986 to 31.8.1986
(§) 1.12,1991 to 31.12,1991
(k) 1.1,1992 to 31,1.1992
(1) 1.2.1992 to 29.2.1992 and
(m) 30.2.1992 to 20.12.1992)

The servicaes of the applicants were terminated thereafter

and later they were not re-engaged. This 0OA has been filed

for a declaration that the termination of the applicants from
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Constitution of India and principles of natural justice
and for a direction to the respondents to re-engage the

into service immediately.

applicants
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To
1. The. Sub Divisional Officer, Telecom, Rajahmundry.

2+« The -Divisional Engzneer, Telecom,

Rajahmundry.
3. The Télecom DlStIiCt Manager, Rajabmundry.
: 4, One'c0py to Mr ,K.L.Narasimham, Advocate, CAT. Hyd.
~5.70ne copy to Mr.N.R.Devrai, Sr.CGSC.CAT.Hyd,
6. One copy to Library,- CAT.Hyd.
7. One spare copy. -
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4, The applicants rely on letter dt. -272.2.19393 which
was issued after§b§i£3r3§§§§ghgggﬁ {Annexure-I1I) tox state
that the Casual Mazdoors recruited after 31.3.1985 shall

not be retrenched or removed from service. It is also

. \ L

stated that they had submitted representations dt. 1.6.1993
for taking them into service. It is alleged .that many of
their juniors:were retained and that some freshers®also

have been taken into service,

5. '~ As per the details given by the applicgnts, they
were not engaged subseguent to 20,12.1992. Hence, the
gquestion of condoning the break does not arise. As such,
they are not eligible to claim seniority on the basis of

their earlier service in different spells. ' .

6. In view of what is stated by the appliemnts, it
has to be presumed that they had gained some experience

in the work ip the Telecom department., So, it is in the

to a fresher whenever work is available. 8o, the only

relief that can be granted is to direct the respondents to

_ re-engage the appligant as Casual Mazdoor in préférence to
freshers whenever there is work. If the applicants are going
to be engaged in pursuance of this order, none shall be |
7. The QA is ordered accordingly at the admission

stage itself, Ho costs.//

A~ — kﬂwa&anxﬁ_____L
(R.Rangarajan) { V.Neeladri Rao)
Member (Admn, ) Vice Chairman
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